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OA No. 103/2010 with MA 103/2010

Mr. V.K. Mishra, Counsel for applicant.

Heard learned counsel for the applicant.
The applicant has moved an MA No 103/2010
for withdrawing the QA:: 7 ¥ty v o

“In view of the averments made in the MA, the
same s allowed The appllcant is permltted to
“withdraw the OA.

‘In view of what ‘has been:stated above, OA as‘

: well as MA shall stand dleposed of accordmgly
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